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To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub:  Interim report of the joint committee in compliance to the order dated 27.01.2023 passed by
Hon’ble NGT, New Delhi in the matter of O. A. n0.649/2022 (Narendra Pratap Singh V/S
CPCB).

Sir,

In compliance to the order dated 27.01.2023 passed by the Hon'ble National Green Tribunal,

New Delhi in Original Application No. 649 of 2022 Narendra Pratap Singh Versus Central

Pollution Control Board & Anr., Inspection of the joint committee was carried out on dated

17.03.2023 interim report of the Joint Committee is being annexed herewith and forwarded to you

with the request that the same may be placed before the Hon'ble Tribunal.

Yours Sincerely

Enclosure- As above
S gﬁ\d‘@

(Radheyqé‘?l /am
Regional Officer

Copy to:

1. Shri Pradeep Misra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi for
persual and necessary action please.
2. Chief Environmental Officer, C-1, U.P. Pollution Control Board, Lucknow for

information please.
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary

action please.

Reglonal Officer

@M@L
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPALBENCH,
NEW DELHI

Original Application No. 649/2022

NarenderPratap Singh ...Applicant

Versus
Central Pollution Control Board &Anr. ...Respondents

In Re: Compliance of order dated 27.01.2023 passed by Hon’ble NGT, New Delhi in O.
A. NO.649/2022

A. The Hon’ble in the matter of NGT O.A. No. 649/2022 (Narendra Pratap Singh Vs CPCB
&Anr) vide it’sorder dated 27.01.2023has directed that:
“........5 Inview of the averments made in the application and observations made
in the report of the Joint Committee and also the replies/responses filed by the
CPCRB and the UPPCB, we consider it appropriate to constitute and accordingly
constitute a Joint Committee comprising of the representatives of the MoEF&CC,
the CPCB and the UPPCRB to undertake visits to the site in question, arrange taking
of the soil and water samples by identifying the affected places by involving the
applicant or other residents of the area and get the same analyzed from any
recognized laboratory for both Physical and Chemical properties including heavy
metals like iron, nickel, copper, lead, chromium, arsenic silica eftc., verify the
factual position regarding compliance with EC and consent conditions stipulated by
MoEF&CC and UPPCR respectively by the Project Proponent and submit its
report within two months by email at judicial-ngt(@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF. The
UPPCB shall be nodal agency for coordination and compliance.”
B. In compliance of the aforesaid order, a Joint inspection comprising the following
members in accordance with the mandate of order of Hon’ble Tribunal, conducted
onl7/03/2023 1n presence of applicant Mr. Narendra Pratap Singh:

a. Dr. (Ms). Satya, Additional Director/ Scientist ‘E’, Ministry of
Environment, Forest & Climate Change, Integrated Regional Office,
Lucknow.

b. Ms Deepti Kapil, Scientist ‘D’, Central Pollution Control Board, Delhi.

c. Mr. Deo Kumar Gupta, Environmental Engineer, U.P. Pollution Control
Board, Regional Office, Greater Noida.

Page1of3
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d. Mr. Anshul Sharma, Assistant Environmental Engineer, U.P. Pollution

Control Board, Regional Office, Greater Noida.

. During inspection, unit was found operational and no industrial waste water was
found discharging into nearby drain (Bishada drain). The unit has applied for
NOC from U.P. Ground Water Department for abstraction of 10 KI./day of ground
water on dated 24.12.2022(Copy of application 1s annexed as Annexure-1). Unit
has obtained amended authorization under Hazardous and Other Wastes
(Management and Transboundary Rules), 2016 from UPPCB vide letter dated
27.01.2023, which 1s valid up to 26.01.2028 (Copy of same is attached as
annexure-2).
The Joint Commuttee visited the affected areas with regard to the alleged dumping
of the hazardous waste and following are the visual observations:
1. The dumped waste has been lifted by the unit and transferred to the TSDF.
1. There were some residual traces of the waste at the site from where the
bulk quantity of the waste has been lifted.
iii.  There is no fresh dumping of the waste at the sites.
iv.  The sites from where the waste 1s lifted may have traces of contaminants,
hence sample were taken to ascertain the same.
Further, the applicantinformedto the Committee that the unit has lifted the waste
which was earlier dumped at various places in village Bishada. Unit representative
also provided a copy of the letter received from the applicant stating that the waste

has been lifted from the dump sites (copy of same 1s annexed as Annexure-3).

D. In compliance of Hon’ble NGT order dated 27.01.2023, the Jomt Committee

collected following water and soil samples (in the presence of the applicant) :
1. Waste water Samples - Inlet and outlet of the ETP

1. Groundwater Samples from the unit & near the Gaushala, Vill. — Bishada

1. Samples from Bishada drain (upstream and downstream).

1v. Samples of ETP Sludge & Sludge mixed with broken asbestos sheet from
HW Storage area of the unit

v. Soil samples from the following 04 identified affected areas (reported by
the applicant) :

Page 2 of 3
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Open Ground-1, Vill. - Bisahda,
28.575158, Long.- 77.569166)

Near Gaushala, and warehouse M/s Safe Express Pvt Ltd., Vill.
- Bisahda, Greater Noida. (Lat.- 28.5741574, Long.- 77.569166)
Near Maharana restaurant, Vill. -Bishada, NTPC road, Greater
Noida. (Lat.- 28.582426, Long.- 77.57071)

Near Raghav welding works, Vill. -Bishada, NTPC road,
Greater Noida. (Lat.- 28.580512, Long.- 77.569513)

and soil samples are under analysis and the results will be

Greater Noida. (Lat.-

available within 05-06 weeks.

. Inview of above, it is humbly requested to grant 08 weeks time for submitting the

final rcport alongwith analysis report, status of compliunce of Environmental

Clearance and consent conditions and the recommendations with scope of further

improvement by the Unit, if any, please.

No.

Name of officials

Designation Signature with dafte

1 Dr. (Ms). Satya

Additional Director/ Scientist
‘E’, MOEF & CC, Integrated
Regional Office, Lucknow

2 Ms Deepti Kapil | Scientist g 1 g Central
Pollution Control Board, W‘Lf@'
Delhi '),l,’l (}
3. Deo Kumar | Environmental Engineer,
Gupta U.P.  Pollution Control
Board, Regional Office, XV}/\N’\%%@ 11
Greater Noida 1203

4. Anshul Sharma

AEE., U.P. Pollution Control
Board, Regional Office,
Greater Noida
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Applicant's Details
e—lT§aTﬁ BT faawor
Type of Applicant

T UGB

Application Date

e fafy

Name of the Applicant

HTHGH BT T
Mobile No.
Hrargel He

Date of Birth

sty

Nationality
é r

Aadhaar Card Number

House No./Flat No./Building No.

HeHT Ho/gae Wo/yas o

City/Town/Post Office

TRABTERE Tty

inout Blank

WATER DERADRTH

FE R T
TR ] VI LT
f i - e ase: 8 I 44 & 8 ! (! | - ¢

Gy, GROUND W ¢
3 @ £ Manistry of Jal Shast

R W L R
o .
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Government of Ut-ar Pracdesh

Form 3 (B)
[See rulz 14(1)]
APPLICATION FOR RENEWAL OF NO-OBJECTIOM CERTIFICATE FOR SINKING OF WELL FOR ANY

COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK USER IN NOTIFIED AND NON-NOTIEIED
AREA

SHTUfRT YHTOT U5 & Aai-Neur &7 emde ux

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground 'Nater Management and Regulation Act, 201 9]
fafyaws arrqumon)mﬁ (1)]

[T W el e ey

Behalf of Firm/Company

SANDEEP GARG

9837024433

02/01/1967

Indian

8891-8896-2051

1168, CHAPAL STREET, MEERUT CANTT,

MEERUT, CANTT, UTTAR PRADESH-250001

GAUTAM BUDH NAGAR

L2019 %1 Y

Application Number

3T WE

2411212022

Zmail ID.

e omddY

Sender

l

D as Address Proof

AT THIOT ¥ S

Iploaded Aadhaar Card

yuers far mur s e

-ocality/Village
JeeEma

State
HE

Annexure-1

GTBN1222RIND4 21

smsnecontinental@hotmail.com

Male

Aadhaar Card

Download

Uttar Pradash
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District
G LI

Designation
e

Company Address

Pyt @7 e
Details of Existing Well
FY &1 fqavor
District
LT
Plet No./Khasra No.
TS TR W
Ward No./Holding No.
Uploaded Google / Toposheet Map
svaits 1 AT 9 &7 e / erarie fy
Particulars of The Existing Well

B BT

Date of Construction/Sinking of Well

Fu @1 FAmfor fafy

Discharge of Tube Well (cum./hr)

ogEad &1 Adg T (cum./hn)

Housing Pipe If Any

RIEEIER

Approx. Diameter of Housing Pipe (mm)

FraRi gy @1 sy s (Rrefftex )

Strainer Details
Gl

Material of Strainer

WA B A

aboutblank

GAUTAM BUDH NAGAR

Authorized Signatory

VILLAGE-BISHADA, NTPGC ROAD DADR| i
GAUTAM BUDH NAG

Gautam Buddh Nagar

VILLAGE-BISHADA, NTPC ROAD DADR|
GAUTAM BUDH NAGAR UTTAF?APRADESH

Download

31110/2005
10

Yes

150.00

PVC

Pin Code

A wis

Company Name
@ @1 AT

Authorization Letter
ity ug

Block
AT

Municipality/Municipal Corporation
TR urferer AR

Uploaded Land Details

3rutts g man 4y @ Rrawor

Type of Well
T H UHY

Approx. Length of Housing Pipe (In meter)
ERR oy # srpanfra dard (few
Material of the Housing Pipe & Blank Pipe

BTSRRI WISy ud e urdu ) wrad

Number of Strainer(s)

AT P Hw

250001

LR ASBESTOS LIMITED

Download

DADRI

No

Download

Tube Well/Boring

60.00

PVC

216
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S.No, Strainer Installed at what Death from Ground Level (in StrainerInstalled upto what Depth from Ground Level (in Length (In
W Meter) Meter) meter)
@ BT, W frah mavrd w i § (Rev ) WA, YA et meard g wunfira € iy ) aars (Wew 1)
30.00 42.00 12.00
7 42.00 54.00 12.00
Approx. Depth of Well (In meter) 60.00 Whether There has been Any Adverse Report Regarding
Hu it AT g (e #) Water Quality of the Well?
&1 Y & S B Ui & way § i whiga Ao &2
Ground Water Level (In meter) 2,50
orer v (Hflew )

Details of Existing Pumping Device deaT Uit 3usvur &7 -aazo

Type of Pump to be Used Submersible

T @ S e 9 1 ye

Horse Power (H.P.) 3.00
& urar (e

Operational Device Electric Motor
ufvares g

Details of Utilization of Well
PU b IUGHT &7 faagor

Purpose of the Existing Well Incustrial

faeram $u w1 3eTu?

Annual Running Hours 0.00
aiftfe Iuan (692 H)

Daily Running Hours 0.00

e guim (b2 )

Please Submit Mode of Treatment of Waste ~ ETP
Water/Effluent (For Industries)

SrafRre we 9 AR womet o (@ )

abaut:hlank

Pump Capacity (In m¥hr)
T &FFET (mfhr)

Length of Suction Pipe (In meter)
HEH UTg B warg (Hew H)

Date of Energization

fagudievor fafy

Annual Days

arftfe uan (R &)

Whether the Water Supplied in Well Area Through Pipe
Water Supply or Not?

a8 7 ot o sryff urgw sremgfe ¥ wrom € Bd 22

Please Mention Whether Obtained NOC from Uttar Pradesh
Pollution Control Board for Discharge of Effluent/Waste
Water or Not?

FUUT I DY b T IR W wguwn P aid F s
WATE/SuTRTE Se waTg 89 Sl wHIv U= e v ferar mar
B aryar e

Diameter (In
millimeter)

are (feredidtey )
150.00

150.00

MNo

10.00

45.00

3111072005

300

No

Yes

346G
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Uploard NOC _ _ Drowrnlosd Length of Section Pipe (in Meter) 45.00
SATYFT URTUTE e TS &Y T gy w1 rars (e #)

Whether Rain Water Harvesting Structure No Any Other Information Which You Would Like to Furnish LI

has bean Constructed within the Premises? HI oy wrvaETd S o UETT I ATEd §

aar ufegy o auf srer weas g @1 Ao

e g @2

Maximum Allowable Annual Extraction of Ground Water; ’ 0
Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details submitted at the time of filling up application for Dawnload
grant of N.O.C. will be done.

10 U & RS T GO R R9Y TF W B3 & P R o @ orra gg sfef@e 8 R ommafin wamores s aed g W T s T Uy war 4t

TS ST & e arda® g 60 H [t ueR & agerarfyads w8 few wme |

Does industry come under MSME ? Mo

T JNT MSME & 3fafar aman @ 2

NOC Issued By:

arrafey waror o3 (g fed)

Central Ground Water Authority Yas
g g srer s

Certificate Number CGWANOCANDIORIGI2018/4463 Issue Date 07/12/2018
WHTUTTH T Pt fafy

Expiry Date 29111/2020 Upload Certificate Download
Ground Water Department Uttar Pradesh ) ~ No

apmaf St U SeR UeY TE T '

When N.O.C. is not valid at the date of filling the application

ST SRy waTor e arde e Y Rl A mrer Y

Date of Expiry of N.O.C 291112020 Date of filling application for renewal 2301212022
Any clarification Report Reason For Pendency

affidavit on non judicial stamp paper of Rs.  Download Certificate regarding non/ partial availability of fresh water/ Download

10/- regarding non availability of water
supply from local government agencies in
cases where ground water requirement is up
to 10 m*/day

about.blank

treated waste water supply from the concerned local
government water supply agency in cases where
requirement of ground water is more than 10m3;'day

416



Ground water quality data of bore weli/ tube
welll dug well in respect of existing
industries from NABL accredited
laborataries/iGovernment approved
laboratories

Impact Assessment report: All projects
extracting/proposing to extract ground
water in excess of 100 m%day in Notified
and non-notified areas shall have to
mandatorily submit impact assessment
report of existing/ proposed ground water
withdrawal on the ground water regime and
also socio-economic impacts report
prepared by accredited consultants. Pro-
forma for the report is given in Annexure-1.

Reason for renewal of N.Q.C.

w3y, & AT w1 SR

Against Case

about:blank

Diownload

Download

Statutory Requirement of abtaining Permission

ta draw groundwater

No

Proposal for rain water harvesting! recharge within the Download
premises as per Model Building Bye Laws issued by

Ministry of Housing & Urban Affairs

Affidavit on non judicial stamp paper of Rs, 10 that no Download

alteration/ modification of well against the details suhr'r-mitted
at the time of filling up application for grant of N.O.C. will be
done

516
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Declaration by the Applicam
Hdad G IS0

| dohercby declare thal the particulars fuenished herein above are correct and true | | uniderstand that in cas

_ anc investigation or thereaft
H U I e ¢ o Wi el au Reror et a v 8 | 8 aman § 1 uf

the information and particulars is found to be mearrect al any slage of scrutiny

ar, my application/registration is liable to be rejectedicancelled
1a Ugdie & AR el ol wr o 3wRle Mavw s i e g 0 ardasaiy warol srdigalv B s gio

G
1 Agreelﬁ' HeHd 'E

Note/de

Separate application form should be used for registration of each individual weall,

= The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction | alteration shall be duly authenticated.

« Incase any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection

- Incase any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/ NO_OBJECTION CERTIFICATE FOR SINKING OF NEW
WELL, same shall be liable for cancellation.

+ Please write 'N.A against those ilems which are not applicable.

- Please attach the following documents along with the application:

= (&) Document showing proof of ownership of land;

- (b) Photocopy of Aadhaar card / vater |D | ration card | any other proof of identification

+ {c) Map showing localion of the proposed well, which have been referred to In item no.2(a). (bjand(c)

= (d) Affidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7,

= () Copy of N.O.C. as referred in item no.3.

= Additional Documents to be submitted with the application

« (I} For Industrial User;

+ (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where ground water requirement is up to 10 m¥/day.

- (b) Cerlificate regarding non/ partial availability of fresh water/ traated waste water supply from the concerned local government water supply agency in cases where requirerent of ground water is
more than 10m%/day.

» (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government approved laboratories.

« (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Minislry of Housing & Urban Affairs.

= () Impact Assessment report: All projects extracting/proposing to extract ground waler in excess of 100 m3day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime and also socic-economic impacts report prepared by accredited consultants, Pro-forma for the
report is given in Annexure-1.

+ (ll) For Commercial User:

- (a) In cases where dewalering is involved, submission of impact assessment report prepared by an accredited consultant an the ground water situation in the area giving delailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground water regime shall be mandatory. The report should highlight environmental risks and
proposed management stralegies to overcome any significant environmental issues such as ground water level decline, land subsidence elc.

+ (b} An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for construction in safe and semi critical areas.

+ (o) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in notified areas.

» (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for commercial Use.

» (e) Details of water requirement computed as per National Building Code, 2016 {Annexure 1), taking into account recycling/ reuse of treated water for flushing etc. (in case of completed
infrastructure projects for cormmercial use).

- () Completion cerlificale from the concerned agency for infrastructurs projects requiring waler for commercial use.

= 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of the meril of the case.

aboul biank 66
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Annexure-2

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

Ref. No :

To,

M/s UP ASBESTOS LIMITED
village and post Bishada, Ntpc Road, Dadri, GAUTAM BUDH NAGAR,201301
Tehsil :Dadri

District :GREATER NOIDA

19296/UPPCB/GreaterNoida(UPPCBRO)/HWM/GREATER NOIDA/2023

Dated :27/01/2023

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 19296 and 27/01/2023 .

2 Reference of application (No. and date) 19266074 and 02/01/2023 .

3 Mr SANDEEP GARG of M/s UP ASBESTOS LIMITED is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
vill. and post Bishada, Ntpc Road, Dadri, G. Noida .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal 1 Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.

1 Schedule I, Cat-15.1 Asbestos- | Through TSDF 50 MT/Annum
containing residues

2 Schedule I, Cat-5.1 Used or spent | Through Authorised 50 Liter/Month
oil Recycler/TSDF

3 Schedule I, Cat-35.3 Chemical | Through TSDF 10 MT/Annum
sludge from waste water
treatment .

4 Schedule I, Cat-33.1 Empty Through TSDF 48 No./Annum
barrels/containers/liners
contaminated with hazardous
chemicals /wastes

3 Schedule I, Cat-15.2 Discarded | Through TSDF 2 MT/Month
asbestos

1. The authorization shall be valid for a period of 26/01/2028 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .
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2 The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

% The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5 The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility . _

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
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not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.

6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

7-1t is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.

8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

11- Tt is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.

14- It is the mandatory duty of the authorized person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.

15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month. _
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

18- Ground water monitoring report of premises shall be submitted within one month.

19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. VIVEK E;g:ftlcrléy}'{ sg:red

ROY / hxasy
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( Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Greater Noida for information and
necessary action . VIVEKgs e
ROY ‘oismeosio
CEO/EE, I/C Circle
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